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Sections 13 and 14,

i ik Inams Abolition Act, Section 7,
3 ‘: Eﬁi;ij_h Rf‘;i of 1;%@5 3

i

155 {; Bom. }:.,:iii

Alienations Abolition Aet, 16
of 1955 ),

18, The Bombay Inams { Kuteh Area ) Abolition Sections 15and 18,
Act, 1958 { Born. XCVIIT of 1958 )
17, The

Aren )
1959 3.

18, The Bombay { Saurashira Area ) Aghat Tenure Sections 11 and 12,
and ljaras Abolition Act, 1959 { Bom, LXV
of 1059, 3,
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_ EXTRAORDINARY

PUBLISHED BY AUTHORITY
Vol. VI] 'TUESDAY* NOVEMBER 9, 1965,-'KARTIKA 18, 1887

Sepmteragingtsglventothhpmmorderthatﬂmaybe
filed as a separate compilasion

, PART IV .
Acts of the Gu Leglsl ture and Ordinances promulgated
egulatlons made by the Governor.

The foﬂomﬁg Act. of the Gn]arat Legislature, havig been assented to by
the President on the 30th October 1965 18 hereby published for general
information.

SUMANT M., VIDYARTHI,
Secretary to the (Rovernment of Gu]arat‘-
- Legal Depart.ment

GUJARAT ACT NO. 23 OF 1965.

(First pubhshed after having received the assent of the .Presxdent in the
“Gujardt Government Gazeite” on the 9th November 1965)

An Act further to ‘extend the peried for makmg appheatlons for conipen-
sation or for payment of occupancy price under eertain Land Tenure
Abolition epactments and also to amend some of such

- enactments for certain purposes.

It is hereby enacted in the Sixteenth Year of the Republic of India as
follows :— : :

1. 'This Act may be called the Gujarat Land Tenures Abohtmn Laws (Amend- Shors title,
ment) Act, 198, )
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Extension of & ) Notmthstandmg the expiry of the period specified in sub-section (7)
period of _ of section 2 of the Gujarat Land Tenures Abolition (Extension of Period for Gui.
m‘i‘.ﬁgf?}r’l‘h' Claiming Compensation) Act, 1961 (heteigafter roferred to as “the said A ”) foIV
compensation for making an application for compensation under the provisions set forth in 1961.
under certain golumn 3 of Schedule I hereto annexed of the snactments mentioned in column
enaobmenité. o of the said Schedule, any person ciaumng compensation under any of the

aforesaid enactments may make an application for such compensatlon to the
Collector before the end of March 1966.

{2) Where an. applicafion. made by any. person : undey -sub-section (I) of
section 2 of the said Act was not admited by the Collector, such person,
shall also be entitled to make an apphca.tlon ;under sub-sectmn (7).

B 1 S

(3) On receipt of an apphcatlon under sub-section (1) the Collector shall
admit the same and all the.provisions of the enactment wider which .com-
pensatiop is claimed by the applicant shall apply to the application as if it

wele an apphcatlon made w1th1n the per;pd specl.fled In, or, .presoribed under,
that enactment: _ _ :

Provided that if the Collectol' refuses to at%unt such application, the apphcant

may make an appesl to the Staté- Govdlntedt against the order of the Collec-
tor within & period of three months from. the date of the order and the
State” Government may pass such order thereon ‘a8 it may deemn fit.

Amondment 3. The enactments speclfled in Schedule II shall be amended to the extent
of certain.  and in the menner specified in column 3 of the said Schedule.

enaoiments.
SCHEDULE I
(See section 2)
8. - . Acts Proviaions
No.
1 2 '8
1 . The Bombay Bhagdan and Narwadan Tenures Abohtlon
" Act, 1949 (Bom. XXXII of 1949)  Section 8
9 The Bombay Maleki Tenure Abohmon Act, 1949 (Bom _
LXI of 1949) : _ Section 5
3 The Bombay Taluqdan Tenure Abolition Act, 1949 (ch
LXI of 1949) Sfct-ions 7 and
4
4 .The Panc]:mahals Mehwassi Tenure Ahohtlon Act, 1949
(Bom LXIII of 1949)

Seqt.ion 6 .

- B The Bombay Paragana and Kulkaru Watans (Ahoht.mn) :
Act, 1950 {Bom. LX of 1950) .. " Beotion 9
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18

The Bombay Watwa Vazifdari nghts Abolition Act, 1950
(Bom. LXII of 1950)

The Bombay Personal Inams Abolition Act, 1952 (Bom,
XLII of 1953)

- The Bombay Merged Territories (Ankadia Tenure Abolition)
Act, 1953 (Bom. XLIII of 1953)

The. Bombay Merged Territories (Baroda Mulgirss Tenure

- Abolition) Act, 1953 (Bom. XLV of 1953)

The Bombay -Mergo:l Territories (Baroda Watan Abc;lition)
Act, 1953 (Bom. XLVI of 1953).

The Bombay Merged Territories Matadari Tenure Abohtmn
Act, 1953 (Bom. XLVIII of 1953)

The Bombay Service Inams (Useful to Community) Aboli--

tion Act, 1953 (Bom. LXX of 1953)

The Bombay Morged Territories and Areas (Jagirs Abolition)

Act, 1953 (Bom. XXXIX of 1954)

The Bombay Bhil Naik Inams Abolition Act, 1955 (Bom.

 XXT of 1988) . ..

The Bombay Merged Territories Miscellansous Alienations
Aholipi,on Act, 1956 (Bom.-- XXII of 1955)

e

The Bomba Inams {Kutch Area} Abolition Act, 1958
(Bom XOVIII of 1958)

The Bombay Ankadia Tenure (Saurashtta Area)JAbolition
Act, 1959 (Bom. XXXI of 1959)

—

The Bombay (Saurashtra Area) Aghat Tenure and Ijaras
Abolition Act, 1959 (Bom. LXV of 1959)

Section 4

Sections 10
and 17

Sections 6
and 7

Sections 8
and 15

Section 8

Sections 6
and 8

Section 7

Sections 13
and 14

Section 7

Sectiong 17
and 18

Sections 15
and 16

Sectiong 9
and 19

Sections 11

and 12
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| SCHEDULE II N

(See section 3) _

Sr. Name of the enactment Amendment
No,
1 ' 2 3

1 The Bombay Talugdari Tenure In section 54, after sub -section (2),
Abolition Act, 1949 (Bom. LXII  the following aub-sectlon shall be
of 1949). inserted, namely i

“(84) Notwithstanding an _
contained in sub-section {2), the
right conferred under sub-section
(I) may be exercised after the
expiry of the period s clfled
“sub-section (2) biit beﬁe the end

~ of March - 1966",

3 The Bombay Inams (Kutch 1L In 3{}0,31@3’ i sub-section (1)
Area) Abolition Act, 1958 St I

(Bom. XCVIIL of 1958). {a) in clause (it), the word “or”
. occurting at the end shall he
T ~ deleted;

(b} for clause (i%), the following
shall be = substityted, namely:—

“(i%) whether any person is a
bu_tadar_ or retbutadar, or

(1) whether fhnyl perhon" is a

. tenant.”

it

9. In éectifm 14, in sﬁb séétmn (2)
for the words “the preacnbed penod”
the words, fi esanc:l‘

© petiod hot la’ver Xa oem-
ber, 1965 as ma #hed” shall
be substituted.




